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RESOLUTION RE:  APPOINTMENT
OF COMMISSION FOR  DEVELOP
MENT OF INDIAN SHIPPING—contd.

Mr. Depnty-Speaker:  The  Hoiise
will now resume further  discussion 
of the Resolution moved  by  Shri 
Raghimath Singh on the 9th Septem
ber, 1955, regarding* the appointment 
of a Commission to suggest measures 
for the development of Indian Ship
ping. Out of the 3 hours and 45 minu
tes now allotted for the discussion of 
this Resolution, 2 hours and 9 minu
tes are still left for its further discus
sion. Shri Matthen to continue his 
speech.

Shri  Bairhuramaiali  (Tenali): 
Before Shri Matthen speaks, may  I 
formally move the amendment which
I have given notice of,  substitute 
motion No. 5 in list 3?

Mr. Deputy-Speaker: Why rot wail 
till Shri Matthen concludes?

Shri Matthen (Thiruve.iah): I was 
speaking about the ship-building  in
dustry when the House roŝ frr the 
day last time. Since then, rry remarks 
about the Hindustan Shipyard and 
their probable responsibilitj for the 
short-fall in the First Five Year Plan 
is confirmed by the Estimates Com
mittee in their 14th repor; on  the 
Ministry of Production.  Tiiey have 
stated that in the three years of the 
working of the Yard with tha French 
firm,  less than  two ships on the 
average have been delivered while the 
nimiber under construction  on the 
average  was five.  They add  that 
vigorous steps  should Le taken im
mediately so that heavy arrears may 
not appear in the future.  They 
go to the extent of  recommending 
early recovery from the French firm 
of the losses sustained by the Yard. 
The Committee adds that the techni
cal advice given by the A.C.L., the 
French firm, in the matter of organis
ing the work schedule of the Ship
yard was unsatisfactory. Even in the 
training of Indian personnel, it ap
pears, not much progress  has  been 
made. They further recommend that 
the problem of short-fall in the manu
facture of ships should be gone into

Appointment of 14982 
Commission for Deve- 

 ̂ lopment of Indian
Shipping

if the Second Five Year Plan is to be 
implemented properly. They rightly 
remark that the objective in planning 
should not merely be to build the 
ships required for mercantile purposes 
and for coastal traffic, but also those 
required for our growing Navy, They 
naturally aim very  high when they 
state that the ultimate plan  should 
provide for building of ships not only 
for us, but  for  other  coimtries in 
South and south east Asia, in compe
tition with other suppliers.

In his connection, I would like to 
say a word in general about the choice 
of technical experts and the question 
of agreements with foreign firms. The 
unsatifactory  progress  of the two 
Machine tool factories is still fresh in 
the minds of  my  colleagues. The 
agreement with the Oil Refineries has 
come in for a good deal of criticism, 
especially in the provision of tankers 
for the supply of refined oil, when 
doastal shipping is exclusively ear
marked for Indian nationals. I shall 
come to this subject later on, if you 
will be pleased to give me time then. 
In all these and similar agreements, 
there is no denying that a little more 
experience on the part of the Indian 
Government  officials  could  have 
avoided the mistake that they have 
committed. Even though I appreciate 
the efficient administrative  services 
of the I.C.S., I cannot afford to state 
that they have practical business ex
perience. If only they had consulted 
the private sector, I mean some busi
nessmen  with  practical  experience 
in matters like this, these agreements 
would have been more beneficial to 
the country. At a time when we are 
straining every nerve to find resour
ces for our Plans, we cannot afford to 
let these  inexperienced  bureaucrats 
make experiments in nation-building 
activities. I will therefore  strongly 
recommend to the hon. Minister and 
other hon. Ministers to consult practi
cal businessmen when similar agree
ments are negotiated in future.

Coming back to ship-building, even 
assuming that the  Hindustan  Ship
yard will have better technicians in 
the future, it will not be able to build
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the ships required by  the  country. 
Even when fully expanded, the Vizag 
Shipyard’s capacity is only 40,000 to
50.000 tons when our requirements in 
due course on the basis of target of
2 million tons, will demand an annual 
construction of at least 100,000 tons. 
The tonnage of Indian  ships  which 
will be 30 years or more old by the 
end of the second Plan would be about
90.000 tons. This tonnage will have 
to be replaced in the second Five Yeau- 
Plan. It is now absolutely clear that 
we will require a second shipbuilding 
yard with bigger capacity to  build 
these ships, and to meet the construc
tion requirements  of  our  growing 
Navy. Yesterday, a question was an
swered by the  Transport  Ministry 
that another  ship-building  yard  is 
under consideration and it may be im
plemented in the course of the Third 
Plan.

The Deputy Minister of Railways 
and Transport (Shri Alagesan):  We
did not answer any such question.

The Deputy Minister of Prodaetion 
(Sliri Satish Chandra):  I answered
it

Shri Matthen: Thank you. Of course 
we are not going to depend on French 
technicians for this even though  we 
need technicians  badly.  I will re
commend to the Government to con
sider the desirability of  having  an 
agreement with  some  established 
West German firm or some Japanese 
firm, both of whom have proved their 
capacity to build ships economically 
and in time. As far as the second 
ship-building yard is concerned, may 
I take the liberty of suggesting the 
proper place, that is near the Will- 
ingdon Island in Cochin.

To the  problem  of  construction 
must be added the problem of main
tenance, service and repair of ships. 
In all maritime coimtries, not  only 
are their sliip repairing berths in the 
shipyard, but there  are  repairing 
berths in all ports. These are prob
lems to which, I am afraid, hardly 
any or adequate attention has  been 
paid by the authorities.

For example, Bombay wliich forms 
the headquarters of a large number
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of shipping companies, badly  needs 
some three or four repairing berths. 
The requirements in this benalf of the 
other major ports like Calcutta Mad
ras, Cochin and Kandla are also to be 
borne in mind.

The ports are naturally concerned 
with the greater activities regarding 
ship’s  operations  besides  repair 
berths. They have to provide excel
lent up-to-date methods for loading 
and discharging and efficient dock lab
our, so that the turn-round of ships 
is not delayed as is the case today. I 
understand that  heavy  engineering 
goods like locomotives, boilers etc., 
meant for the Southern Railway are 
now imported to the Bombay harbour 
and then taken all the way by rail 
to the Southern Railway, even though 
there is a first class harbour in Cochin.
I was in Bombay five days ago. There 
were 25 ships awaiting entrance while 
there was ample  room  in  Cochin. 
This is, of course, .a very uneconomi
cal procedure. On enquiry I und̂- 
stand that this is due to lack of ade
quate  floating  crane  facilities in 
Cochin. The unloading of heavy lo
comotives like the  ones  mentioned 
need floating cranes of 50/60 tons 
capacity, while what we have in poor 
Cochin is hardly 20 tons capacity.

In this connection, I cannot help 
mentioning the fact that the major 
ports, deficient as they are, have not 
been able to utilise even the sums of 
money allotted to them  during  the 
First Five Year Plan.  Retping the 
ports in a tip-top condition will be 
one of the functions of the proposed 
Maritime Commission.

Another function which the  U.S. 
Maritime Commission has been dis
charging very efficiently is in effect
ing charters for the  needs of  the 
Navy. I would draw the attention of 
the House to the fact that there is 
no integrated  chartering  agency in 
this country, and it is up to the Grov- 
emment to provide one, preferably in 
co-operation with  private  Indian 
agencies. For this essential activity 
there is no agency in India today.
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There is next the question of mari
time training for oflRcers and seamen. 
For this we have to chalk  out our 
plans, as in the case of ship-building, 
on the basis of our requirements in 
due course of two million tons, be
cause personnel is not a commodity 
we can piirchase in the market. Even 
foreign countries are not today in a 
position to provide that man power 
we require even if we want to re
cruit them. Therefore, we must do 
our best to meet our  requirements, 
and here, aware as I am of the place 
taken by the Ministry to provide ad
ditional facilities for maritime train
ing, I am afraid, the facilities both for 
officers and men will not prove ade
quate when we bear in mind the re
quirements of not merely our ships’ 
officers and engineers,  but  of  our 
pilots, dock masters and other mari
time personnel which go with an effi
cient merchant navy. This  question 
also requires to be tackled at a high 
level and the maintenance of Indian 
personnel at the highest standard of 
efficiency will be one of  the  main 
functions of this Commission, as it is 
these men who, in their many calls 
at foreign ports, are looked upon as 
direct representative of the  Indian 
nation.

I next come to the need for direct 
Government aids for  shipping  and 
ship-building, and here one  cannot 
but be struck by the fact that while 
direct subsidy is given to the Hindu
stan shipyard in the sense of the Go
vernment bearing difference between 
the cost of building a ship in India 
and in foreign countries,  the  only 
ether help, temporary by its very na- 
tiire, that has so far been given is the 
provision of loans. I am glad  the 
Government has promised to libera
lise the terms of these loans, and I 
believe that such liberalisation will 
be announced immediately. But, even 
then, when our overseas vessels enter 
the field of carriage of our overseas 
trade, I cannot but feel that in some 
of the routes, at least in the initial 
stages, the need for direct subsidies 
will arise. In fact, this may be neces
sary even in long routes in which we

may like to have our shipping estab
lished. But, shipping can be  called 
established only when shipping com
panies have plenty of reserves at their 
back which they can fall back upon 
in case of need. For example, in the 
case of British shipping which on the 
basis of some 17 liner companies have 
declared reserves, to say nothing of 
secret reserves, amounting to  about 
Rs. 160 crores, averaging ten crores 
per company. This will enable them 
to withstand the effects of bad trade, 
temporary increase in operating costs, 
and even rate wars when they come, 
l̂fortimately, however, the reserves 
of Indian shipping companies are not 
worth mentioning, being  barely  a 
crore of rupees and this given them 
hardly any resistance power. This is 
one of the weak points of our shipping 
companies.  I, therefore, suggest that 
steps should be taken  to  see  that 
Indian shipping does not remain lean 
and stagnant, but should  become a 
robust and healthy  industry. Here, 
we cannot but have a better example 
to follow than  that of the United 
States of America which,  even when 
owning half the tonnage of the world, 
gives liberal subsidies on ships operat
ing on various scheduled routes. Here 
also more than two Ministries of the 
Government of India are involved. I 
believe I am not shocking the hon. 
Minister or even the Finance Minis
ter when I suggest subsidies. I won
der if the House is fully aware of the 
place of shipping not only in the eco
nomy of India but in its security. We 
have, as I said already, 3,600 miles of 
coastal line which needs adequate pro
tection. Even though we believe in 
Panch Shila,  co-existence,  peaceful 
negotiations, Bandung etc., and have 
been  honestly  trying  to  practise 
the same, we  cannot  afford  to 
believe that certain of the rival coun
tries will practise these moral values. 
We have to be on our own guard. We 
cannot now afford to build an efficient 
navy for this purpose. Meanwhile, our 
merdiant navy is doing a lot of poli
cing for us. That is one justification 
for subsidies and other aids to ship
ping companies.
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National defence is an  important 
subject Because it is of public inter
est, provision must be xnade for doing 
it at public  expense. The  ground 
work for a carefully controlled ship
ping programme and for the adaptation 
of that programme to the special needs 
of national defence is an important 
factor which we cannot lose sight of.

Then, there is the employment pot
ential in developing shipping, as was 
pointed out by the study group—not 
only for the men employed bŷthe ships, 
but the adventurous  people  getting 
fixed  up  in  other comitries where 
there are better prospects for employ
ment etc.  One of the main: purposes 
of the Second Five Year Plan is to 
provide employment for about 2 mil
lion people.  If there is one  clear 
method or way of doing it, it is  by 
developing shipping.

In this connection, I would like to 
add a word about the report of the 
study group of the Consultative Com
mittee of shipowners, appointed to 
examine the shipping target for the 
Second Five Year Plan. I do admit 
that the members of the study group 
are intelligent men with practical ex- 
perioice in the shipping field and their 
recommendations deserve sympathetic 
consideration.  Their  i<ecommenda- 
tions have ah:eady received the bles
sings of the : hon. Minister . and will 
certainly: receive the sympathetic eon- 
sideration of the Planning  Commis
sion. The study group is fully con- 
TCious of the vital necessity of noak- 
ing a very substantial addition to the 
existing îp tonnage of the country, 
both for  promoting  the jeccmomic 
prosperity and the effective security 
of India. The study group  realises 
that to achieve ithis object, the <ioun- 
try should; also include a fair num
ber of sea-going passenger ships and 
tantos. As the conservation of the 
foreign exchange of the country and 
a substantial increase in its invisible 
eâort are essential to :the maintwi- 
ance and progress of a  strong  and 
effective balanced economy  of the 
country, ihe building of an adequate
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merchant navy as quickly as possible 
is an inevitable obligation which must 
be satisfactorily discharged .without 
delay. They add that the experi»u!e 
has shown that a martime country can 
maintain its position in or retain itt 
hold on the international msirkets only 
with the service and  support  of ..a 
powerful national merchant nayy of 
its own. Indian shipping will have, 
therefore, to provide and develop its 
services on all such  trade, routes tai 
which India’s passengars and  cargo 
are carried at ĵesent or are likiely.̂to 
be carried in the, future.

The study. group has also <3«&lised 
only too  vividly the  ability  with 
which even the small maritime coun
tries were  adding  substantial  ship 
tonnage to their fleet year after year. 
Even ex-enemy countries like Japan, 
Germany and Italy have re-captured 
and are establishing their previous 
position in  India’s  overseas  trade. 
How vital it is, they say, therefore, 
for India to make a very substantial 
addition to its  merchant fleet. To 
safeguard its own economy was a live 
issue which was uppermost in .the mind 
of the study group all througout .its 
deliberation.

Mr. Deimty-Speaker. I cannot  al
low the hon. Member any more time.
I have got a number of names here.
I have given him 2d minutes.

Shri Matthcn; As «onvenor of.

Mr. 0epatŷpeaker:  All Tight I
will allow him all the time of all the 
hon. Members, I have no,quarrel. But 
I am getting all sorts of letters.

Shri Mattben: In spit of all these 
strong convicti<ms I wonder why :tiie 
study group was satisfied with a mod
est proposal of 445,000 tons as the 
target of the Second Five Year Plan, 
Even though  the Policy Conunission 
recommended a target of two million 
tons in 1947 to be attained within 
seven or eight years, that is by now, 
and the Government had accepted its 
recommendation, and was able to im
plement only up to 25 per cent 6f It
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it passes me why the study  group 
does not raise the target to at least
600.000  tons,  making  a  total  of
1.200.000 tons by 1961. With due res
pect to the members of the study group,
I am afraid they have betrayed some 
merchant mentality. This shows an 
inferiority complex which we Indians 
cannot afford during the Plan period. 
Let us aim high, believing that we 
are able to achieve it, and let \is have 
a positive faith in our targets. Only 
then we shall be  able  to  achieve 
them. If, on the contrary, we hesi
tate and have no positive  faith  in 
our Plan, then I am afraid the result 
will be disappointing.

Another factor which is basic in re
gard to shipping today is the lack of 
dividend-potentiaL The Scindias, our 
oldest shipping company, in spite of 
their years of activity and service are 
hardly quoting their shares even now 
at par. As for the other  shipping 
companies, even thoû  three ship
ping corporations have been announc
ed to be set up by Government, yet 
only one has so far been set up, and 
that is the Eastern Shipping Corpora
tion. But even in that concern, the 
■hare capital has  been  contributed 
partly by the managing  agents  and 
partly by Government, and private 
capital has not been asked for at all, 
because they know very well  that 
they are not going to get it. This is 
the basic factor which we have to re
cognise when steps are taken for the 
development of  shipping—̂I  mean 
capital formation for the  purpose. 
Private capital is not coming forward. 
It is not that India has no private 
capital which would come  forward, 
but it is because  private  capital is 
feeling shy for good reason, namely 
lack of eartiing capacity.

On account of the great national 
importance of shipping in the matter 
of security and defence,—̂I hope the 
hon. Minister will forgive me—̂I would 
suggest some substantial tax relief to 
get over this basic factor. That was 
how West Germany and Italy were 
able to build up their lost tonnage 
amounting to nearly 4 million tons, 
in the course of five or six years. They
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exempted dividends of shipping com
panies from payment of income-tax. 
I suggest that a similar  tax  relief 
should be given for the Indian ship
ping companies also.

I now come to the resolution pro
per. The amendments  of Shri Das 
and Shri M. D. Joshi are an improve
ment on the original resolution, and 
therefore I am giving my wholeheart
ed support to them. If the hon. Min
ister is going to accept this resolution, 
then he is not going to enunciate any 
new policy. For, the Shipping policy 
Committee had  made  this  recom
mendation for the setting up of an 
Indian Shipping Board as  early as 
1947, and Government had also ac
cepted the same in principal

I have got here with me copy of the 
Government resolution on the subject, 
but for want of time I shall not read 
it. In that resolution, inter alia, we 
find:

“The Government of India ac
cept in principal the recommenda
tions of the  Committee  that a 
Shipping Board should be set up, 
and agree generally with the pro
posal regarding its fimctions."

The functions of the Shipping Board 
have also been defined there, but for 
want of time I shall not read them 
now. But we find that though these 
important fimctions of the Shipping 
Board have been agreed to by Gov
ernment, yet they remain a dead let
ter, for they have not been entrust
ed to any organisation, nor has any 
Shipping Board as envisaged by the 
committee  been  set up  so  far. 
When I was discussing  this  matter 
with the hon. Deputy Minister a week 
ago, I was told that this proposal has 
already been  Implemented  by  the 
creation of a Directorate-General of 
Shipping at Bombay. I admit  that 
this Directorate-General is a move in 
the right direction and it has done a 
good job. But to say that that is the 
board which  the  Shipping  Policy 
Committee  had  in  view  is to 
distort what they have recommend
ed. What that committee had propos
ed was a co-ordinating board, eo-or-
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dinating matters affecting shipping in 
half a dozen Ministeries like the Min
istry of Transport, the Ministry of 
Railways, the Ministry of Production 
the  Ministry  of Commerce,  and
the  Ministry  of Defence. I  feel
that to avoid unnecessary redtapism 
and  delay,  it  is  necessary  to 
take immediate  steps  for  the
establishment of a board commis
sion coimcil, or whatever you may 
call it. Co-ordination is the impor
tant feature that has to be attended 
to. Certainly, the Directorate-Gene
ral of Shipping has nothing to do with 
this co-ordination, nor has it anything 
to do with the other Ministries.

I feel that this is a resolution which 
the hon. Minister is in honour bouna 
to accept in the face of the resolution 
passed by the Ministry already. Lei 
me make one other point clear in this 
connection. The board that we have 
in view is a purely Government or
ganisation, like the Tariff  Commis
sion. We do not expect any private 
interest or any Member of Parliament 
to be there. If necessary, I  would 
not mind even some foreign techni
cians being brought in.

Before I conclude I would like to 
say a word about the reported deci
sion or inclination of the  Planning 
Commission to reduce the targets in 
regard to shipping. Even the modest 
target of Rs. 80 crores proposed by 
that body and blessed by  the hon. 
Minister also is likely to be cut down 
to Rs. 50 crores. This shows a lack 
of perspective. I wish you to inform 
the Planning Commission  that  this 
House is not in a mood to accept any
thing less than Rs. 100 crores as the 
target in the matter of shipping.

Shri Raghunath  Slngli  (Benaras- 
Distt. Central): Not a single penny 
less.

Shri Matthen: In conclusion, for
give me for saying that it is we who 
have the last  word,  whatever  the 
Planning Commission may decide.

Mr. Depnty-Speaker:  Shri Raghu-
ramaiah has drawn my attention to
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the fact that some  further amend
ments have been received since the 
resolution was moved the other day.
. Hon. Members, it they wish to move 
those amendments, may do so now.

Shri M. D. Joshi (Ratnagiri South):
I beg to move:

That for the original Resolution, the 
following be substituted:

“This House recommends to the 
Government that with a view to 
develop, in  as short a  time as 
possible, for national defence and 
advancement  of  foreign  and 
domestic commerce of  India, an 
adequate Mercantile Marine cap
able of carrying a very substan
tial portion  of  India's overseas 
trade, the Ministry of Transport 
should keep in more constant and 
consistent contract through ad hoc 
consultations with various Minis
tries particularly the Ministries of 
Railways,  Defence,  Production, 
Works, Housing and Supply, and 
Commerce and  Industry, in re
gard to such matters  pertaining 
to shipping as fall within their 
purview, so that the joint  ac
tion may help to  promote  the 
national policy regarding ship
ping by achieving the necessary 
targets  under the  Five  Year 
Plan.”

Shri Bhagwat  Jha A*ad (Pumea 
cum Santal Paraganas):  I  beg  to
move:

That for the  original  Resolution, 
the following be substituted;

“This House is  of  opinion 
that suitable  steps  should  be 
taken by the Government for the 
rapid  development  of  Indian 
Shipping.”

Shri Ragharamaiah: I beg to move;

That for the  original  Resolution, 
the following be substituted;  *

“This House while  appreciat
ing the steps so far taken by the 
Government of  India  towardf



14993 ^̂solution re. 23 SEPTEMBER 1955 Appointment of 14994
Commission for Deve
lopment of India 

Shipping

[Shri Raghuramaiah] 

the development of Indian Ship
ping, suggests  that all  further 
suitable  measures be  taken  to 
expand rapidly  coastal overseas 
tonnage."

Sliri Bhagrwat Jfaa Azad: I beg to
move:

That for the original  Resolution, 
the following be substituted:

“This House, while  appreciat
ing the steps so far taken by the 
Government  of  India  for  the 
development of  Indian shipping, 
is of opinion that suitable steps 
should be taken by the Govern
ment for the rapid development 
of Indian shipping.”

Shri  Bogawat (Ahmednagar 
South): I beg to move:

That for the original  Resolution, 
the following be substituted;

‘This House is of opinion that 
in order to  develop our export, 
import and coastal trade, it is most 
essential that suitable and uîent 
steps be taken  by the Govern
ment for the rapid development 
of Indian shipping.”  ^

Mr. Depnty-Speaker: Amendments
moved:

(1)  That for the  original Resolu
tion, the following be substituted: 

“This House,  recommends  to 
the Government that, with a view 
to develop, in as short a time as 
possiblê for national defence and 
advancement  of  foreign  and 
domestic commerce of  India, an 
adequate Mercantile Marine cap
able of carrying a very substan
tial  portion of  India’s overseas 
trade, the Ministry of Transport 
should keep in more constant and 
consistent contract throû ad hoc 
consultations with various Minis
tries particularly  the Ministries 
of Railways, Defence, Production, 
Works, Housing and Supply, and 
Commerce and  Industry,  in 
. regard  to  such  matters  per
taining to shipping as fall within 
their purview, so that  the joint 
action may help to promote the 
national  policy regarding  ship

ping by achieving the necessary 
targets  under  the  Five  Year 
Plan.”

(2) That for the  original Resolu
tion, be following be substituted:

“This House is of opinion that 
suitable steps should ̂  taken by 
the Government  for  the rapid 
development of Indian Shipping.”

(3) That for the  original ResolU' 
tion, the following be substituted:

“This House,  while appreciat
ing the steps so far taken by the 
Government of India towards the 
development of Indian Shipping, 
suggests that all further suitable 
measures  be  taken to  expand 
rapidly coastal and overseas ton
nage.”

(4) That for the  original Resolu
tion, the following be substituted:

“This House,  while appreciat
ing the steps so far taken by the 
Government  of India  for  the 
development of  Indian shipping, 
is of opinion that suitable steps 
should be taken by the Govern
ment for the rapid development 
of Indian shipping.”

(5) That for the  original Resolu
tion, the following be substituted:

“This House is of opinion that 
in order to  develop our export, 
‘■'•import and  coastal  trade, it is 
most essential that suitable and 
urgent steps  be taken  by the 
Government for the rapid deve
lopment of Indian shipping.”

Shii O. D. Somani  (Nagaur-Pali): 
The vital  importance of  providing 
adequate transport  facilities for our 
expanding economy cannot be over- 
emîsised. I therefore welcome this 
resolution which has been moved by 
my hon. friend for the appointment 
of a commission to devise ways a»d 
means for the development of ship
ping in our country.

We find at  present that  there is 
lack of adequate  transport facilities 
all around, and there is lack of a co
ordinated policy and a  co-ordixxated
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programme in regard to the develop
ment of the railways, shipping and 
roads. It is evident that more atten
tion has,  of course  naturally, been 
paid to the development of railways 
in our country. But the fact remains 
that unless proper and adequate at
tention is paid to the all-round deve
lopment of aU the  three sectors of 
our transport resources,  i.e. the rail 
ways, shipping and  roads, we shall 
not be able to cater satisfactorily to 
the needs of our growing economy. 
The situation,. if an3rthing, has been 
deteriorating. I hope the hon. Mhiis- 
ter also realises the seriousness of the 
responsibilities of the Transport and 
Railway Ministries, in  ensuring that 
nothing will come in the way of our 
growing  needs at the  time of ̂the 
Second Five  Year Plan,  where we 
have envisaged such a huge and am
bitious  programme  for  expanding 
our economy in all directions.

It is in the context of these grow
ing needs that I hope that our Trans
port and Railway Ministries will rise 
to the occasion and take aU possible 
steps in all directions to ensure that 
the transport needs of  our country 
will be adequately met.

Coming to the question of shipping, 
our target is already there to secure
2 million  tons in due  course. But 
there are various  difficulties in the 
development of our  shipping indus
try. It is high time that some com
mission is appointed to go into the 
various  problems that  have  been 
solved and the various difficulties that 
still remain in the way of our achiev
ing the target that we have set before 
ourselves. •

In this connection, I would like the 
hon. Minister to realise what has al
ready  been  done  in  the  initial 
stages of  development  of shipping 
throughout the various  countries of 
the world. If we are to develop our 
shipping  industry in  this  country, 
naturally, we have to follow the same 
course and give facilities and help in 
all directions  in which  the various 
developed countries  of  today have 
given assistance in the initial period.

3 P.M.

I would particularly like to draw 
the attention of the hon. Minister to 
the policy of discriminating railway 
rates to encourage  indigenous ship
ping so that our shipping will receive 
the necessary incentive in the desired 
direction. I find that almost all the 
countries  of  the  world  including 
Germany, Japan, France, Italy, Aus
tralia  and even  the so-called  free 
trade countries  of U.K. and U.SA. 
have followed  very  vigorously the 
same policy during the course of their 
initial economic development.

I would just like to give briefly a 
few  quotations  in this  connection 
about the action taken in regard to 
this policy of discriminating railway 
freight rates.

Professer  Clerk in his Studies in 
the Economics  of Overhead Costs 
regards this for and against non-dis
crimination by Railways as the belie
vers in free trade and protection in 
the region of general fiscal theory.

Prof. C. N. Vakil, in his preface to 
Railway Rates in relation to  Trade 
and Inustry  in  India by Tiwari, 
refers to the need for paying adequate 
attention to the question of co-ordi
nating the Railway Policies with the 
general economic policies of the coun
try.

Then, there is the Principles  of 
RaiUroad Transportation by Johnson 
and  Van Metre. There,  they have 
said that the close  connection bet
ween  the  National  Railways  and 
Shipping in Germany  will he clear 
from the fact that when the War of 
1914 commenced, the Railways of the 
Empire were placed under the control 
of the Central Government and Al' 
bert Ballin, the Director General of 
the Hamburg-America Shipping Line, 
was chosen to direct the system.

“Germany before World War II 
did  not  exercise  any  regular 
authority over rates but was in a 
position to bring its influence to 
bear through  the GovemmenVs
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controlling interests in the North 
German  Lloyd  and  Hamburg- 
American  Lines.  Furthermore, 
through the use of export subsi
dies, preferential rail  rates and 
exchange  control  the  German 
Government was in a position to 
favour German export industries 
and shippers without interfering 
with the usual ocean rate-making 
practices.” *

Then, “the Iraq Railways allowed 
special rates for traffic consigned over 
their system to the Anglo-Persia Oil 
Co.-

“German  shipping  was  not 
directly  subsidised, but  British 
owners  complain  that  through 
rates on the German State Rail
ways were  manipulated  to the 
advantage of German shipping.”

Even in the land of private enter
prise, viz., U.S.A., according to John
son  Huebner—Rail-road Traffic and 
Rates—̂it is quite common to find Sea
board differentials  on  imports into 
and exports from (a) Atlantic ports, 
(b) Gulf ports and (c) Pacific ports. 
According to these authors, it is quite 
common  to  find  manipulations  of 
Railway rates:

“(A) (1)  To  help  American 
Industries by means of low rates 
on certain materials needed from 
abroad.

(2)  Low rates on certain manu- 
fact\ired goods exported to fore
ign markets.

(B) To lessen restrictive effect 
of the high tariff  levied  upon 
certain imports.

(C) To meet competition among 
the  3 sets of ports  mentioned 
above, and

(D) To develop foreign trade.”

Thus, preferential rates seem to be 
the normal feature of railway poli-

Appointment of 14998 
Commission for Deve
lopment of India 

Shipping

cies. They have been used for assist
ing industries and certain commodi
ties  in import and  export  trades 
also for  development of  ports and 
national shipping of  maritime coun
tries. I would, therefore,  appeal to 
the hon. Minister that a further study 
of the subject should, be entrusted to 
the proposed Railway Sea Transport 
Co-ordination Conmiittee  by adding 
in the terms of reference ‘Prefemtial 
rates for  carriage of commodities
meant for shipment by  Indian  ves
sel̂,  so that, in  the light of  the 
experience of the other countries, our 
railways  may also  adopt a  policy 
which, on the one hand, will be help
ful to our export and import trade 
and,*'  on the other hand, will  also
assist our indigenous  shipping  con
cerns in the initial period of develop
ment.

This is a very important question 
and I  hope the hon.  Minister will 
certainly take steps to  ensure that 
this important means of assisting the 
shipping trade will be fully exported 
by our railways also,

I would also like to draw the atten
tion of the hon. Minister to the freight 
rates that are prevalent at present on 
our coastal trade. My experience is 
that in the pre-war days the freight 
rates being charged by the steamship 
companies  used to be  much lower 
than  what  the  railways  used  to 
charge. But, the position  has been 
exactly reversed  now and  we find 
that  the steamship  companies  are 
charging  a  much  higher  rate  of 
freight for the transport of materials 
from one end of the coxmtry to the 
other. I do not want to go into the 
reasons, into the costings which have 
necessitated  this step but  the fact 
remains that we have to co-ordinate 
this freight  structure in  a manner 
which will enable the various indus
tries  to utilise  our coastal shipping 
for the transport of various materials. 
This is handicapped by a very prohi
bitive freight rate that is being charg
ed at present by our indigenous com
panies. This can be gone into scienti
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fically.  I hope that all these ques
tions will be properly looked into.

Shri Saran̂adhar Das (Dhenkanal 
—West  Cuttack): I come  after so 
many speakers and the material is al
most finished. But, it is well-known 
that  to a maritime  country  ship
building is essential for the develop
ment of  the country as  well as to 
establish connections with other coim- 
tries all  over the  world, whereby 
these steamers with the Indian flRg 
can carry the  message of peace to 
the people all over the world. There
fore, our shipping industry which is 
now in the nascent  state needs all 
the encouragement  and  help from 
Government as well as from manu
facturers and businessmen who will 
be responsible for the  development 
of the national shipping industry.

With the Second  Five Year Plan 
that is being  envisaged now, there 
will be so much of goods to be moved 
from one point to another and to be 
imported from abroad as well as to 
be exported to  neighbouring  coun
tries, that the figures are astronomi
cal. For  intance, we  will produce 
somewhere about 5 to 6 million tons 
of steel, 60 million tons of  coal, 10 
million tons of cement, 40,000 tons of 
aluminium and umpteen tons of fer
tilizers as well  as heavy chemicals, 
two million tons of sugar etc., and 
all this has to be moved. Most of it 
will internally be moved by the rail
ways. I am not here concerned with 
how the railways will do it. But, a 
good deal of it will have to be trans
ported on the coast from one point to 
another. If we have any surplus—as 
I am sure in some lines we will have 
a surplus—they will have to be ex
ported to the neighbouring countries, 
either east or west. Then, there will 
be some  Rs. 1,600 crores  worth of 
machinery and  equipment that will 
have to be imported from the United 
Kingdom or the continent of Europe 
or from  the United  States. It has 
been said by previous speakers that 
we have not attained the target even 
for the First Five Year Plan, which 
it is hoped to attain in the next few 
months. If the  Directorate  of the 
TTinHiigtan Shipyard  Ltd.  carry out
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the recommendations of the Estimates 
Committee, it is possible that we will 
get the 600,000 tons. But what about 
the Second  Five  Year Plan? Who 
will  carry all this  cargo? Who is 
entitled to  carry this cargo? Ŝ U 
we produce and produce with a view 
to  becoming self-sufficient  and  let 
foreign ships  be  our carriers?  Or, 
shall we  deprive our  young naval 
architects,  engineers,  officers  and 
seamen from  taking their  share in 
this adventure of the nation?  Shall 
we surrender our  foreign exchange 
on this account to the powerful ship
ping interests  of the  foreign coun
tries? My answer to all these ques
tions is an “emphatic no”. We must 
have ships and more  ships and in
crease our tonnage every year so that 
the target of two million tons will be 
reached  by 1966. I  am , happy  to 
acknowledge  that our  Government 
have accepted this target. I am also 
happy to remind the House that the 
pioneer efforts of the daring spon
sors of the Coastal Reservation Bill 
of the twenties and of the continued 
fight of the courageous men of vision 
against the powerful con̂bine of the 
conference lines and against the all
powerful British Raj  that ruled the 
country in the interests of the fore
igners, have at last come to fruition 
after  Independence.  Government 
reserved all coastal shipping for our 
national industry and the Indian ves
sels have been carrying 100 per cent, 
of the coastal cargo. But what about 
the  overseas cargo? We  shaU  be 
carrying only 5 per cent of the total 
overseas cargo  provided  the tarpt 
of the First Five Year Plan is attain
ed. Out  of , the  overseas cargo ot 
about 75 lakhs tons, as a r̂ ult M 
some arrangements  entered into by 
the  Indian shipping  companies  or
shipowners • association with the U.K.
continental trades, only 5% is bemg 
carried to the U.K. and Continentel 
ports. Out of  the trade  with the 
adjacent countries, only 50 per cent, 
is being carried. We have no share 
in the Tramp trade, nor in the tan
ker cargo. We have only 36 ships m 
the  India-U.K.  continental trades. 
Indian shipping is not to be seen in 
the American  continents. Excepting
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for one or two ports on the coast of 
the Mediterranean  Sea,  the Indian 
flag is rarely to be seen. It is hoped 
that  by 1956 we  may have  three 
Indian steamers on the runs to Aus
tralia and Japan.

But judging from the  findings of 
the Estimates Committee, the perfor
mance  of the  Hindustan  Shipyard 
Ltd. is far from satisfactory.  ITiere 
have been  cases in which  dates of 
deliveries had been postponed by over
24 months.

Shri U. M. Trivedi (Chittor): Only 
24?

Shri Sarangadhar Das; Over 24 
months, in some cases it is 28 months.

Shri U. M, Trivedi: They keep it in 
months and not years!

Shri Sarang’adhar Das: However, it 
is hoi>ed that the Directorate of the 
Shipyard  will now  carry out  the 
recommendations  of  the  Estimates 
Committee and attain parity in deli
very time with the shipyards in other 
countries. If the present experts fail 
to come up to the mark, alternative 
arrangements must be made before it 
is too late.

I come to other matters that have 
been already dwelt upon by some of 
the speakers. It is the lack of ships 
that prevent us from taking advan
tage of what we have gained in other 
ways. Here is an instance. There is 
a shipping clause inserted in the bila
teral trade  agreements  or treaties 
that we have entered into with some 
of the European countries and other 
countries in Asia also. But the Indian 
ships carry only a small fraction of 
the cargo from these countries, be
cause there are no ships in the pos
session of the Indian shipping com
panies to carry the cargo. Therefore, 
it is very necessary to quicken  the 
pace of building ships in the Hindustan 
Shipyard. I would, therefore, recom
mend the following  measures to be 
Hindustan Shipyard. I would, there
fore, recommend the following mea
sures to be taken by Government.

In the first place, 90 per cent, of the 
cost of the ships should be advanced 
as loan at 2 per cent, interest for coas
tal tonnage and IJ per cent, interest 
for overseas tonnage. At  such low 
interest and such a large percentage 
of  loan I am afraid  many of  my 
friends, in the Government Benches 
particularly, will smile, but I want to 
remind the  Ministers  that recently 
there have been cases of giving loans 
to the Industrial Investment Corpo
ration and  banks free  of interest. 
There have been cases of ‘no interest 
loans’ to land-based  industries, and 
considering the fact that shipping is 
a very hazardous industry, not only 
meeting all sorts of risks in the sea 
but also meeting the powerful oppo
sition of the vested interests who are 
in the shipping industry and who have 
formed  conference lines  and  who 
practise all kinds  of discrimination 
against newcomers, it is very neces
sary that this loan should be given.
I may remind the House that for the 
building of  the world-famous giant 
passenger liners,  Lousitania, Maure
tania and Queen Mary, the U. K. Gov
ernment gave huge loans at li per 
cent, interest, because Great Britain 
wanted to capture the whole passen
ger traffic in the Atlantic Ocean by 
using the big steamers as show-stea- 
mers and thus attracting the passen
gers to the British lines.

The  next thing  that I wish  to 
recommend to  Government is about 
preferential railway rates which my 
friend Shri Somani has already ela
borated. I  just want  to add  one 
thing to what he  has said. If you 
come nearer home, Indian experience 
before the nationalisation of the com
pany railways  operating  in  India 
shows how rates were  manipulated 
in the interests of the foreign manu
facturers to enable them either to com
pete with Indian manufacturers or to 
take away  raw materials  at cheap 
rates. It has happened in our own 
country. As a  young  man  many 
many years  ago, I knew  the com
plaints that the Indian manufacturers 
had, and also how the raw materials 
were being taken away from here at
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a favourable rate to be manufactwed 
there in England and again they were 
brought  here at a  favourable rate 
with which even the German goods 
could not  compete. This  is a pro
position which should be referred to 
either one or both of the committees— 
namely  the  Railway  and  Coastal 
Shipping Co-ordination Committee of 
which the  Chairman is Shri Lx)kur 
and the Railway  Freights Structure 
Enquiry Committee under the Chair
manship of Shri Ramaswamy Muda- 
liar.

The third recommendation  is that 
with a view to quicken the pace of 
building ships efficient and business
like  methods should be  adopted in 
the  Hindustan  Shipyard and  deli
veries should be effected in scheduled 
time. I  remember many  questions 
and discussions taking place in this 
House on this subject and the.replies 
of the Government had always been 
evasive. Some reason or  the other 
is given as to why there is delay but 
to my mind the present consultants 
with  the Government  whom  they 
have brought  into this  venture are 
not the proper people. This is some
thing which the Government should 
enquire  into and  see if the  other 
countries experienced in  the field— 
like  Germany,  Japan,  etc.—could 
serve us better. In the meantime it 
is also necessary to train the perso
nnel  for every  kind  of  technical 
requirement in the shipyard in  the 
universities or institutions that teach 
naval architecture, marine engineer
ing, etc. so that when another ship
yard is established—I would refer to 
it later—the Indian  personnel will 
take charge of that yard.

My  fourth  recommendation  is 
about the  second shipyard.  It  is 
necessary to have,a second yard. On 
the basis of the national  target  of 
two million tons and of the effective 
life of a ship being 20 years, a replace
ment of 11,00,000 gross tons will be 
required every year.  As the  capa
city, at best, of the Hindustan yard 
when fully developed will not exceed 
40-50,000 tons, the need for a second 
yard capable of providing more than
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50,000 tons a year will  have to be 
considered, because in the meantime 
the needs of the Navy will also have 
to be considered. Though  the cons
truction of the second yard need not 
be taken in hand now, I hope it will be 
initiated somewhere in the middle of 
the Second Plan so that in the begin
ning of the  Third  Plan it will be 
ready.

Sliri M. S. Gnrapadaswanqr  (My
sore):  Who will enjoy it? (Interrupt
tion).

Shri Saranyadhar Das:  Your sons 
and grandsons will enjoy.

Mr. Deputy-Speaker: Whom is he 
addressing? I have no  objection of 
course to my grandsons enjojdng,

Shri Sarangadhar Das:  I said it
with reference to the gentleman who 
interrupted me..

Shri M. S. Garapadaswamy: I inter
rupted him.

Mr. Depoty-Speaker: Hon. Member 
may speak on points not covered by 
others.

Shii Sarangadhar Das; I am skip
ping over many things; I do not want 
to take up the time. It is my job to 
put the blame on the Government for 
their acts of  commission and omis
sion. But there is another party in 
this case who must share the blame.
I mean the shipping companies and 
those interested in  Indian shipping. 
With a view to develop national ship
ping they must be co-operative with 
Government by taking full advantage 
of the Govenmient's loan policy and 
by  the issue  of new  capital. Of 
course they could not entirely depend 
upon Government to do the job.

Secondly they should float a number 
of new companies with proper capital 
backing and proper know-how which 
is required for this purpose. Thirdly 
they should purchase more second
hand tonnage  which is found to 1̂
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well-maintained. 13ie  last  thing  I 
want to say  both for the  Govern
ment as well as the shipping compa
nies is that they must get rid of their 
fear complex. Government is afraid 
of European or foreign interests who 
have entrenched themselves here or 
are entrenching themselves now. Ac
cording to the agreements that were 
entered into with the oil companies— 
the  Standard Vacuum,  the Burmah 
îell and tiie Caltex oil companies— 
the right to carry the products of the 
refineries on the coast has been con
ceded to them although prior to that, 
this right  to all coastal  trade was 
entirely conceded to the Indian ship
ping companies. Some way must be 
found to modify that agreement, so 
that about 50 per cent, of this coastal 
transport will go to the Indian ship
ping companies. There must also be 
XI couple of big tankers to carry crude
oil from abroad to the refineries.

An Hob. Member: The hon. Mem
ber has taken a long time.

Mr. Deputy-Speaker:  His time is
«P.

Skri Sarangadluu* Das: I wiU ̂finish 
in a minute.

Mr. Depnty-Speaker: Last minute.

Am Bon. Memlier:  He has  taken
half an hour.  (Interruptions.)

Shri KaDOvade Patil (Ahmednagar 
North): The time limit of 15 minutes 
should be adhered to.

Mr. Depnty-Speaker:  When I call
upon  Members on  this side,  hon. 
Members ask me to allow them more 
time- So, I cannot pull up an hon. 
Member on this side.

Shri  Samrvade  Patil:  We  have
never said that.

Bliri Sarancradbar Das: There is a 
man in the shipping industry who is 
afraid of 2  million ton  target. He 
must know that the pioneers of the 
shipping industry had done in facing 
all sorts of competition and had gone

into  this  venture  with  cowage; 
and I am sure he and his like in the 
shipping  industry in  the  business 
world will  some day thank  me for 
what I have said now.

The Deputy Minister of Prodnctton 
(Shri Satish Cliandra): Sir, repeated 
references have been made about the 
sĥbuilding industry, and about the 
delay in construction of the ships by 
the Hindustan Shipyard Limited. I 
want to take a little time of the House 
to clarify the position.

The two points that have been em
phasized by the hon. Members are (i) 
the failure of the Shipyard to deliver 
the ships and (ii) the slow speed of 
development of the shipbuilding  in
dustry.  In that connection something 
has Ijeen said about the French scon- 
sultants who have been appointed to 
give technical advice to the shipyard.

SiTj the delay in construction of 
ships is admitted.  I would however 
respectfully submit that the assertion 
that delivery dates have been put off 
by two years or more is not correct. 
lYom the information which  I have 
got with me I find that the ship which 
was delivered very recently in June 
1955—̂was scheduled to be delivered 
in December, 1S54.  So, there has 
been a delay of about six months only 
in its  being handed  over  to the 
Sdndia Steam Navigation Company. 
Another ship whose delivery had been 
promised in January, 1955 is due to 
be delivered in  November, 1955.  I 
can read out the entire list. I do not 
find that the delivery dates have been 
postponed by more than a year or so. 
All the ships ordered by the Scindia 
Steam Navigation Company or the 
Eastern  Shipping  Corporation  of 
which the Scindias are the managing 
directors, will be delivered by August, 
1958. I may say in this connection 
that the Scindias  wanted  to place 
certain orders  abroad  in 1953  and 
made enquiries from shipbuilders  in 
the United Kingdom for the same 
type of ship which is now manufac
tured  in the  Hindustan  Shipyard'
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Liimited. They found that the earliest 
delivery date promised by U. K. ship
yards for the first ship was  in  the 
latter half of 1958.

Shri Matthen: What about the Ger
man shipyards?

Shri Satish  Chandra:  The  latest
delivery date given by the German 
shipyards is more than 2 years from 
the date of placing the order. I may 
say for the information of my hon. 
friend.........

Shri Raghimath  SInfh:  Can  you
quote the authority?

Shri Satish Chandra:----he  can
verify from any source that he likes. 
It IB about 25 to 30 months.

Shri Raghimath  Can you
quote the authority? I say, it is only
3 months.  It is only 40 days in the 
case of America.

Shri Satish Chandra: Is his infor
mation based on some authoritative,.. 

✓

Shri Rafirhimath Singh: Tell me your 
authority.

Kiri Satish Chuidra: I am  saying 
that it is 25 to 30 months. The Direc
tor-General of Indian Shipping has 
made enquiries in this respect and he 
has got this information.  The Scin- 
dias have placed an order in Grermany 
and I will just let you know, if you 
want the authority.........

Shxi y. P.  Nayar  (Chirayinkil): 
What is that document?

Shri Satish Chandra:  This is no 
extraordinary docuiment.  I am look
ing into my notes.

Shri Sarangadhar Das: May I sug
gest that the hon.  Deputy Minister 
should go and see it himself?

Shri Satish Chandra? The Scindias 
have placed an order on a German 
shipyard.........{Interruption)

Mr. Depnty-Speaker: Order, order. 
What are these cross-questions and 
jumping iq>?

Appointment of 15008 
Commission for Deve
lopment of Indian 

Shipping

Shri Satish Chandra: The Scindias 
have placed an order for a ship of the 
same type in Germany in March this 
year and that ship is to be delivered 
to them in the second half of 1957. 
If my hon. friend wants he can make 
enquiries from Scindias  and satisfy 
himself. I cannot give any authority, 
but that is the information in my 
possession.  He can verify this here 
and now from my friend Shri Tulsidas 
who is a director of Scindia Com
pany as well as of the Shipyard.

By the time the first ship is expect
ed to be delivered from Germany or 
U.K. the shipyard would have  built 
about 8 or 9 ships. Well, as I said̂ 
tiiere can still be valid criticism about 
the delays in Upbuilding.

Dr. S. N. Sinha (Saran East): The 
building time is not 2 years. It is 
because they have so many orders 
that they take 2 years.  Their build
ing time is only 3 months or so. Since 
they have so many orders they are 
not able to take our orders earlier.

Shri Satish Chandra: I am fhinking 
of the delivery of ships to India. It 
has been repeatedly  said  that  the 
Indian shipping companies could get 
these ships in three months from 
abroad.

Shri Raghimath Singh: No, no.

Shri Satish Chandra: It has been 
said repeatedly by hon. Members that 
the Indian Shipowners who wanted to 
patronise the Indian shipbuilding in
dustry placed their orders here and 
now  find  themselves  in  difficulty 
because the ships could not be deli
vered in time. It is quite true that 
when there are a dozen big shipyards 
in some country a ship can be turned 
out in two months or three months. 
But, when it is a qnestion of getting 
a ship of a particular type by a parti
cular date—a question ŵth which we 
are concerned in this country—all I 
can say is.........

Dr. S. N. Sinha: But you compare 
the building time they take and the 
time you take.
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Mr. Depaty-Speaker: The hon. Min
ister may resume his seat. Every hon. 
Member may get up and say what he 
likes.  What is this kind of interrup
tion I cannot understand?  Is there 
no order, no decorum to be observed 
in this House? 1 won't allow any hon. 
Member to speak; I won’t give him a 
chance hereafter if he goes on like 
this.  The hon. Minister may proceed 
now.

Shri Satish Chandra: We have got 
only one shipyard. That shipyard has 
begun to construct a modem tyi>e of 
ship  only  recently.  The  requisite 
knowledge and experience is yet to be 
acquired by our workers.  I am pro
posed to admit that the time taken 
by us in building a ship is more than 
what it is in other countries. But, all 
the same I would like to submit that 
the new type of diesel propelled ship 
which has been delivered to Scindias 
in January this year involved 50 per 
cent, more work than on the Jal Usha 
type of ship.  It was built at the 
Hindustan Shipyard in 22 months as 
against 28 months taken by the Scin
dias for building the first steam-ship 
of a much simpler type.  It is true 
that from the original period of 28 
months, taken by the Scindias to build 
the first Jal Usha type, they ultimately 
reduced the time to 9 months.  The 
new type of ship which the shipyard 
has now built is much more compli
cated, requires more skiU, more work 
and uses more steel. It has got more 
speed and is propelled by  diesel 
engines. The first ship of this type 
took only 22 months for completion. 
It is expected that with  repetitive 
construction of the same type of ships 
this period will be reduced consider
ably. The revised delivery dates that 
have now been given do not show as 
large variations as have been pointed 
out.  The statement that they have 
been postponed by 24 months is not 
based on correct facts.

Sir, I take this opportunity of pay- 
mg tribute  to  the  Scindia  Steam 
Navigation  Company who pioneered 
this venture and succeeded in estab
lishing a shipyard in  the  country. 
The Government have been trying to
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help them in every possible manner. 
The first few ships were built by the 
company on their own account,  and 
they had to suffer a loss. The Gov
ernment paid a subsidy to the com
pany  to  cover these  losses.  After 
that, the  Government placed orders 
on the shipyard and sold those ships 
to the shipping companies—̂sometimes 
to the same shipping company which 
owned the yard—at the U.K.  parity 
prices. The Mover of the resolution 
has said something about parity prices. 
He has demanded  that  the  prices 
should not be fixed on the basis of 
U.K. parity prices but on the basis of 
the parity prices in Germany which 
are the lowest in the international 
market. He said that there is a diff
erence of 20 to 25 per cent, between 
the  German and U.K. prices.  Now, 
Sir, this information  again is a  bit 
old.  The present variation  between 
the German prices and the U.K. 
prices is about 10 per cent. only. With 
more orders being placed in Grermany 
after the withdrawal  of  occupation 
powers from that coimtry and its re
emergence as an independent nation, 
that variation  is  also disappearing. 
Their prices are also gradually coming 
to the U.K. level,  I however cannot 
understand the objection about charg
ing the U.K. prices, because, in 1948, 
Scindias  themselves  requested  the 
Government to subsidise the company 
to the extent of the difference bet
ween the cost of construction at the 
shipyard and the U.K.  prices.  The 
U.K. prices are the most stable prices; 
the British are the leading ship-build- 
ers in the world. The prices charged 
by the shipyard in other coimtries 
generally vary according to  the ex
ternal demand.  Germany  was  not 
building many ships for export during 
the postwar priod. So, their prices 
were a bit lower, but now, when the 
export possibilities have opened, their 
prices are Topre or less at par with 
the U.K. prices.  I do not think that 
there has been any serious objection 
against the United  Kingdom parity 
prices being considered a$ the stand
ard for determining prices of the ships 
to be built in this country.  That 
standard haa been followed.  The
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question has been thoroughly examin
ed and it is considered that the pre
sent arrangement is quite fair.

I may say one thing more. The 
ship-building industry in this country 
is quite in its infancy. We want to 
develop it. Government is considering 
the posibility of starting a second ship
yard.  It is however necessary that 
we should first consolidate the posi
tion of the present shipyard,  train 
more  workers,  technical  personnel 
etc., and only after the present ship
yard has begun to function properly, 
we should start a  second  shipyard. 
My  friend,  Shri Sarangadhar  Das, 
said just now that he would like a 
second shipyard to be started in the 
middle of the next Plan. That is ex
actly the line on which Government 
is thinking at present, so that by the 
beginning or the middle of the Third 
Plan, we shall have another shipyard. 
A tentative decision has been taken 
but a firm decision is yet to be taken. 
Government propose  to  review the 
position in the middle of the Second 
Plan by which time it is expected that 
the present shipyard will have more 
or less overcome its present difficul
ties.

Shri Joachim Alva  (Kanara):  Is 
Government also contemplating with 
seriousness the site for the shipyard?

Shri Satish Chandra: The question 
of site has not been considered at all 
up till now. Many suggestions have 
been made.  Somebody has suggested 
Cochin;  somebody  has  suggested 
. Tuticorin; and the hon. Member may 
like it to be in Bombay.

Shri Joachim Alva: Bhatkal.

Shri Satish Chandra;  Bhatkal,  or 
whatever it is.  The question of site 
will be considered on the advice  of 
technical consultants about the suita
bility of the harbour, availability of 
raw materials etc.  There are  many 
other considerations. We have in
formed the Planning Commission  of 
the possibility of parting  the  con
struction of a second shipyard in the 
middle of the next Plan. It has been
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suggeste(̂ to them  that a  provision 
should be made for it in the 2nd Plan. 
The final decision will be taken later 
on.  I would only say, as far as the 
present shipyard is concerned,  that 
the technical  colisultants’ optimistic 
estimates about the time to be taken 
in the construction of a new type of 
ship have made us make certain opti
mistic promises to the Shipping Com
panies.  The matter has now been 
gone  into thoroughly.  The  revised 
schedules have been given to the com
panies.  In the meantime, companies 
have been offered certain  facilities. 
They were to pay certain instalments 
at each stage of construction. As it 
|was felt that to ask them to pay fur
ther instalments will not be  reason
able on account of the delay in the 
construction of ships,  it  has  been 
decided that they wiU not be called 
upon to pay any more instalments till 
the ships are actually delivered.  An 
instalment of Rs. 48 lakhs  received 
from the  Scindia  Steam Navigation 
Company is being returned to them. 
It had already been received from 
them but is being returned. The Com- 
I>any will be required to pay only 
when each ship is actually delivered. 
This step has given some relief to the 
shipping companies.  I hope that the 
shipbuilding industry in India will 
make good progress in future.  Gov
ernment fully share the anxiety of 
the hon. Members who desire a rapid 
development of our ship-building in
dustry. I would submit that this can 
only be done gradually and  within 
the limitation of our resources in 
men, money and material.

Mr. Depnty-Speaker: Shri Raghu- 
ramaiah. There are a number of hon. 
Members who have sent their names 
to me.

Shri Joachim Alva: What happens 
to the original list circulated?

BIr. Depaty-Speaker: I have got all 
the lists.

Shri Rasrhoramaiah: At the outset, 
I would like to compliment my friend 
Shri Raghimath Singh for having 
highlighted this subject, and for hav-
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ing brought into focus the vital im
portance of shipping in the economic 
life of the country, I felt also obliged 
to him when I heart him last time 
for having taken our memory back to 
the Vedic ages and showing how 
bright the position then was in the 
international world and how gradu
ally and more particularly during the 
British days we were crushed so far 
as that aspect of our national life was 
concerned.

I may add a little bit of information 
in  this  connection.  Not  knowing 
Hindi, I could not follow his speech 
completely and therefore I would like 
to be excused if I am merely repeat
ing what he had already said.  Right 
up till the entry of the Portuguese in 
the waters of the Indian ocean, we 
were having the  monopoly  of the 
trade in the Indian ocean, and in a 
number of battles prior to the last, 
the Indian Navy defeated the Portu
guese Navy  once,  t̂ce, thrice.  It 
was only later, by creating some kind 
of disharmony between our naval 
forces and those of Egypt which came 
to our support, that our navy was un
fortunately defeated, and then the 
Portuguese entered India and the 
Indian ocean. It is, of course, a mat
ter of common knowledge how the 
British practically crushed us, so that 
when our national Government came 
into being, the position was that we 
had practically no maritime strength. 
Even in the coastal waters, there 
were a lot of foreign ships. There 
was  no  reservation at  all  for 
ships  of  our nation.  Even after 
the fulfilment of the target fixed 
by the Planning Commission—I think 
6 lakh tons was the target fixed 
in the Five Year Plan—I am told that 
we are likely to take in only 5 per 
cent, of our overseas trade.  It is a 
very unfortunate state of affairs. But 
we should remember the work done 
by our Ministry ever since its  as
sumption.  It is a fact admitted all 
round that the first great achievement 
is the reservation of the entire coast
al shipping for our own ships. In the 
matter of overseas shipping, then arc

very great difficulties in the way and 
it is better to recount those diBBcul- 
ties, so that by the end of the Second 
Five Year Plan period at least these 
difficulties may be got over and the 
object we have in mind, namely, an 
increasing share in overseas  trading 
for our own national ships, may be 
achieved.

The main difficulty is one of finan
cial resources. A ship costs a good 
deal  of money. In fact,  for  the
Second Five Year Plan, we are con
templating the  construction  of 72 
ships which are expected  to cost
about Rs. 80 crores.  We  have just
heard the Deputy Minister  of Pro
duction pointing out his difficulties in 
the matter of shipbuilding. It is pro
bably very well known that all  the 
shipbuilding yards all over the world 
are extremely busy.  I am told that, 
except in Germany, all the other ship
building yards are booked up, and if 
we have to place a bulk order for 100 
ships, it will take many years to get 
it fulfilled.

Shri lOatUien: The hon. Member is 
not correct.

Shri Raghnramaialt: I would like to 
be corrected even now by the Mem
ber, especially an expert Member liki> 
Mr. Matthen, whose knowledge in the 
matter of shipping, I must admit, is 
much more than mine. I am only 
trying to give out a few ideas, sub
ject to correction, of course. That is 
the information  I have, namely, it 
takes time to build ships.  I do  not 
say that we should not build ships 
ourselves.  We ought to build  ships 
at a much greater pace than we are 
doing and  if we place orders with 
foreign companies, we should request 
the foreign shipbuilding yards to sup
ply the ships as quickly as possible. 
But the difficulty is about financial, 
resources; the money aspect of it  is 
very vital.  I am told these 72 ships 
are going to cost Rs. 80 crores, out of 
which Rs. 70 crores fall into the pub
lic sector. Of course, I am one of 
those who want to increase it to 
Ri. 100 crores. I would like the tar



15015 Resolution re. 53 SEPtEMBfiR 1955

get to be not 1 million, but 12 lakhs. 
The very core of the problem is in
creased tonnage. We want more ton
nage, but it is also better to remem
ber  the financial  difficulties.  Hon. 
Members have suggested that a sub
sidy should be given.  I am one of 
those who believe that a kind of sub
sidy is even now being given to the 
companies. We may remember that 
the Industrial  Fincince  Corporation 
charges interest at the rate of 6 or 
6i per cent, for monies advanced by it. 
Even State Governments are borrow
ing money at the rate of 4 or 4̂ per 
cent. But the Government of India are 
giving loans to shipping concerns who 
build ships for coastal waters at the 
rate of 4 or 4J per cent, and at the 
rate of 2i per cent, for ships in respect 
of  overseas  trade.  The  difference 
between 6 per cent, or 4 per cent, as 
the case may be and 2i per cent, is 
considerable.  After all, it is  being 
borne by the State. Why should they 
charge reduced rates of interest?  I 
am sure it  is  for  encouraging the 
shipping industry. I am one of those 
who would request the  Government 
of India to consider whether any more 
liberal attitude can be adopted and 
whether the rate of interest could be 
further reduced.  But the  point  is, 
that it is not as though Government 
is not giving any subsidy. This is 
also a kind  of  subsidy, because it 
costs the Treasury some amount. The 
only question is whether it can be in
creased.  I am sure the hon. Minister 
who is doing so much about this pro
blem of shipping will also bear this 
important factor in mind in formulat
ing the future policy of the Govern
ment.

Coming to the next point, it is un
fortunate that practically we have no 
tankers worth the name.  I was glad 
to find from a speech of the hon. 
Minister recently published in  the 
Press that the Government had decid
ed to have two tankers and  orders 
were likely to be placed very soon. 
That is very commendable.

Shri Jaipal Singh  (Ranchi West- 
Reserved—Sch. Tribes); No.
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Shri Raghnramaiah: I say that it is 
commendable in so far as it goes. Of 
course, it can be some more.  I  am 
sure the hon. Minister wiU in course 
of time place orders for some more. 
(Interruptions).

Some reference was made to ̂  in
ternational convention.  I think there 
has been some misunderstanding about 
it.  The international convention re
ferred to by one of my friends on this 
side relates to fair and equal* treat
ment of ships in respect of port dues, 
harbour facilities, etc. That is to say, 
if we are a Member of that conven
tion, it is possible  for us  to claim 
reciprocal fair treatment  in  other 
ports.  It has nothing to do with the 
carriage of goods or any preferential 
treatment in  the matter  of  giving 
cargo.  In  this connection,  I would 
like again  to  compliment the  hon. 
Minister for the work he has done in 
making it a policy to give aU Grovem- 
ment controlled cargo entirely to our 
own ships.  As a matter of fact, this 
is an eye-sore to all foreign com
panies and they have been unneces
sarily and imjustly charging us with 
flag discrimination.  There is no flag 
discrimination.  Most of the maritime 
countries have been giving their cargo 
to their own ships.  Our Government 
is giving our cargo to our ships. There 
is nothing wrong in it.  I am very 
glad that the hon.  Minister in his 
recent speech emphasised that it is a 
duty and a proud privilege which we 
cannot relinquish.  It is a very good 
thing that the Gkivernment of  India 
have made it a matter of j)olicy to 
give all our cargo to Indian shippers. 
Actually, the number of ships will not 
solve our problem. The economics of 
tonnage wiU depend on our business 
and trade connections with  all  the 
world over; there is no meaning in 
having tonnage without cargo. There 
cannot be any encouragement to ship
ping imless there is enough cargo to 
carry.  In this matter,  I understand 
the Government have been sponsoring 
many of our shipping concerns to the 
various foreign conferences they have 
been doing their best to promote good 
cargo business for our ships.
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Some remarks have been made that 
we have not got enough trained per
sonnel,  It is probably little realised 
that it takes time to train a seaman 
to come to the position of a senior 
oflacer. in the mercantile marine.  I 
am told that it takes  about 7 years. 
Here the Government have been doing 
their best, but undoubtedly they have 
to do more> because as our tonnage 
increases, the requirements for train
ed personnel will also increase.  But 
all that I am emphasising is that it 
does take time and it does require a 
little patience on the part of all  of 
us.  The “Dufferin”  which weis for 
merly catering both to the engineer
ing side and the executive side, I am 
told, is now confined to the executive 
side, and separate training is  being 
given for engineers. Therefore, I think 
in course of time we  will  have 
enough personnel also.

4 P.M.

As regards surcharge, it is one of 
those very imfair things that some of 
the foreign conferences, British  and 
American, have been talking of im
posing on iis.  Originally they  an
nounced the imposition of the  sur
charge on freights to Indian ports. I 
am told that on account oi represen
tations made by our Government, the 
British have decided not to impose a 
surchargê  Only the Americans have 
been postponing it month after month.
I think we can trust our Government 
to fight out the issue and ensure that 
fair and 'equal treatment is given to 
us in this matter.

On the whole, as I said at the very 
outset, the problem  is  not  simple. 
The core of the problem is tonnage. 
Even the target before the Planning 
Commission,  namely, 1 million tons, 
will handle, I am told, apart from 
coastal traffic, only 25 per cent, of our 
overseas trade.  According to  inter
national practice, we are entitled to a 
50:50 reservation.  At this  rate,  it 
will take us some more years to come 
up to that level of 50 : 50. Particularly, 
our trade routes to the United States,

* Appointment of 1501S 
Commission for Deve
lopment oj Indian 
Shipping

the Red Sea Ports and Indonesia ̂ ê 
practically uncovered.  It  is  unfor
tunate that a country like ours with a 
big coast line and with a great naval 
history behind it, should be in that 
position. We are glad the Minister is 
fully conscious of the requirements of 
the country in this respect. We only 
want to strengthen the  Ministry  in 
this connection  to  get more money 
from the Planning Commission. We 
are not satisfied with the  present 
provision. I join hands with my hon. 
friends here who have been demand
ing that there should be a provision 
of Rs. 100 crores.  There should be 
not 72 but 100 ships.  We would not 
like to be satisfied with a 25 per cent, 
share  in the overseas  trade.  We 
would like, as soon as possible, to 
have 50 : 50 sharing.

There is one more point that I have 
to deal with in this connection. There 
has been, I imderstand, some hesita* 
tion on the part of the shipping con
cerns to fully utilise in time the loans 
which the Government of  India are 
prepared to give. Out of Rs. 23 crores 
which were available for this purpose 
in the First Five Year Plan I under
stand only Rs. 20 crores have been so 
far actually disbursed.  May be, the 
rest also will be  disbursed.  There 
must be  co-operation between the 
private sector and the Government if 
the tonnage is to be expanded rapidly. 
A good deal has to be done by the 
private sector also to utilise the re
sources that are placed at their dis
posal, to see that their duty is equally 
discharged.

A suggestion has been made about 
a Maritime Commission.  Specially, I 
think, Shri Matthen referred to the 
Maritime Commission of the U.S:A. 
This was established, I understand, in 
1936.  But,  glancing  through their 
literature,  I find that in 1950, this 
Commission has come to an end. The 
work of the Commission has been of 
two kinds, one relating to the ad
ministration and the other regulatory, 
that is relating to the policy. They 
foimd that it did not work welL
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Shri M. D. Joshi: President Truman, 
in March 1947, appointed an Advisory 
Committee on mercantile marine for 
the purpose of studying the problem 
of Amer̂an merchant shipping  and 
ship-building industry.

Shri Raghnramaiah: That is a diff
erent matter. That is an ad hoc com
mission, I take it, to study the pro
blem.

Shri M. D. Joshi: Not ad hoc, but 
statutory.

Shri Raghnramaiah: Ir do not know 
whether that is the Commissidn that 
Shri Matthen was  referring  to.  If 
that is the one that he has referred 
to, I have no quarrel. I thought Shri 
Matthen was having in mind a differ
ent Commission, the one that I am 
referring to, of----

Shri Matthen: 1936.

Shri Eaghuramaiah: I am glad you 
agree with me.  In 1936,  the U.S.A. 
set up a Conmiission under the Mer
cantile Marine Act, 1936. It was res
ponsible for  the  administration  of 
that Act.  In 1950,  after experience 
they found that it did not work. They 
split it up into two bodies and the 
Maritime Commission was  abolished. 
Instead, a Federal  Maritime  Board 
and a Maritime Administration were 
set up, the regulatory work of the 
Maritime  Commission having been 
entrusted to the  Ff'dr̂ral Maritime 
Board and the executive work having 
been entrusted to the Maritime  Ad
ministration. What I wish to say is that 
we need not blindly copy the U.S.A. 
model and appoint a Commission.  I 
am not ruling out the possibility of 
the Government,  if  it  thinks  fit, 
appointing a Commission.  What I 
do say is that we need not set it up 
merely because U.S.A. has set up one.

Shri Matthen: I did not say that.

Shri Raghuramaiah: You have not 
said. I have not said that you said, 
"̂ y do you quarrel? I am putting a 
question and giving an answer.  In 
this country, I find that so far as the 
regularity aspect is concerned, it is
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now being dealt with by various ad 
hoc committees, for instance, the ad 
hoc commission on cargo and passen
ger freight rates.  There have  also 
been several Advisory Committees: the 
Deck passenger comfnittee, the Sailing 
Vessels committee, Consultative com
mittee of Indian ship owners, etc.  It 
may be that the Ministry may think 
after some time that  a  permanent 
body may be more suitable. It is for 
them to decide by experience. What
I  am trying to urge upon the House 
is that we need not follow the U.S.A. 
model  and  appoint  a  Commission 
because the U.S.A. appointed one.  I 
may point out that in the matter of 
dock labour also, Dock Labour Boards 
have been set up in Bombay, Madras 
and Calcutta on the pattern of  the 
United Kingdom.  I understand that 
they are not functioning properly. We 
have to evolve according to our own 
genius and requirements the machi
nery through  whijh  we  have  to 
achieve our objective. About the ob
jective, there can be no doubt. As I 
said, the core of the problem is ton
nage.  If there is  enough  tonnage, 
everything follows suit.  You cannot 
have tonnage unless you have trained 
personnel.  It  presupposes  financial 
assistance by the State in some form 
or another.  While commending the 
work done by the Government so far, 
more particularly in the matter of re
servation of coastal trade, in improv
ing the facilities for shipping  and 
encouraging Indian ships overseas in 
carrying Indian cargo, in spite of the 
charge of flag discrimination, I would 
strongly urge that some more steps 
should be taken.  I have no  doubt 
that they will be taken.  We should 
increase our target in the Second Five 
Year Plan. They should not be satis
fied with 73 or 72 ships; they should 
go on up to 100 ships, the capital 
raised from Rs. 80 crores to Rs. 100 
crores.

As a matter of fact, my amendment, 
the substitute resolution, if I may say 
so, goes only a little ahead  of the 
original one.  The original resolution 
contemplates the setting up of a Com
mission. A commission may take time.
They will have to investigate.  That
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takes time.  We know the problem. 
What he wants is tonnage. Why not 
have it straightaway and be done with 
it?  Therefore, * while  appreciating 
Shri Raghimath Singh’s resolution, I 
submit that my resolution only brings 
into effect what would be the natural 
consequences of that resolution, name
ly the recommendation that the ton
nage should be increased.  I have no 
doubt that the  Ministry  will  take 
every step to assure the House that 
they would do their  best  in  this 
respect.

Sliri Alagesan: I welcome this op
portunity that has been given to the 
Government for stating their policy 
regarding shipping very clearly.  I 
should add my tribute  to the hon. 
Mover of the resolution for  having 
focussed the attention of this House 
and also of the country on shipping, 
and connected problems, which is so 
important a sector of the economy of 
our country.  Though I  was  in  a 
disadvantageous position and I could 
not follow all that he said because 
he spoke in Hindi and that too very 
fluent and fast Hindi, still I was im
pressed by the fact that he imported 
too much of poetry into the speech.

Shri M. D. Joshi: Poetry or history?

Shri Alagesan: Perhaps because of 
that he slurred over practical consi
derations a little, but it is good that 
he who has been such an enthusiastic 
advocate of development of shipping 
in this country, had this opportunity 
and also gave the  opportxmity  to 
Government to re-state their policy, 
in clear terms.

I should like to say that Govern
ment are as much interested, if not 
more than all the sections  of the 
House in seeing that we have a con
siderable size of merchant navy for 
our purposes. Absolutely there is no 
quarrel with the object, but then I 
should like to place a few facts before 
the House which will explain how we 
have been proceeding in this matter 
and what obstacle we have to meet.
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The loan policy of Goyernment was 
very much discussed and many sug
gestions were made. I should like to 
say that even though this loan policy 
was announced long, long back, ship
ping interests did not come forward 
to take advantage of that policy.

Shri Matthen: But the terms were 
not liberal.

Shri Alagesan: You please wait.

Shri Matthen: Thank you.

Shri Alagesan: They did not come 
forward, and this point has been not
ed in a recent article by a great vete
ran in the shipping world, Mr. Master, 
and he has cited as one of the reasons 
for the delay in acquisition of more 
tonnage the hesitancy of shipping in
terests  to  come  forward to  take 
advantage of the loans that the Gov
ernment offered. .In fact, in Novem
ber, 1953, less than two years back, 
the hon. Minister for Transport had 
to make a strong appeal to the ship 
owners who had assembled  in  the 
Consultative Committee of Ship Own
ers to come forward with their plans 
and take advantage of the loans that 
the Government were prepared  to 
advance. And this has been acknow
ledged very handsomely by one of 
the leading  ship  owners  himself, 
Shri Ramaswamy Mudaliar.  In fact, 
in his own characteristic way he said 
that that appeal of the Minister prov
ed to be the turning point  in  the 
development of Indian shipping. I am 
quoting his very words.  And then 
the ship owners came forward, and 
then these loans started moving.

There was the question of the libe
ralisation of the loans. Many sections 
of the House have come forward with 
proposals for still further liberalisa
tion of the loans.  I should like to 
say that the loans are already liberal. 
The terms are very liberal.  In fact, 
the report of the  Shipping  Policy 
Committee which has become a sort 
of Bible with some of the hon. Mem
bers, I have found, has categorically 
stated that no loans need be advanced
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to coastal companies with regard to 
the development of coastal shipping. 
They said they should  be  satisfied 
with the reservation of coastal trade, 
and it is necessary for Government to 
aid only overseas shipping and  not' 
coastal shipping.  But, even so, we 
are aiding coastal shipping with loans 
and the interest rates are 4 per cent, 
if it is repayable within four years, 
and  per cent, if it is  repayable 
within more than four years.  These 
were the terms.  And for the over
seas loans it is only  per cent.  In 
fact, I can take the House into confi
dence and say that many of the ship 
owners did  not  expect  that  they 
would get such a liberal rate of inter
est.  We should like to see how we 
deal with  other  people.  Instances 
were mentioned.  I was very much 
surprised.

Shri Matthen: Why is it the hon. 
Minister announced more  liberalisa
tion then?

Shri Aiagesan: If the hon. Member 
can hold his soul in patience for a few 
minutes, he will have all the answers, 
and I think he will be fully satisfied,

I ŵas surprised to find Shri Mukerjee 
who is unfortunately not here—̂he is 
always unkind to me; he makes  a 
speech and runs away and he is not 
here for me to  speak  to  him,  of 
course to the House also—espousing 
the cause of private enterprise, per
haps as a sort of prayaschitta.  He 
had been cudgeling the private sector 
when the bulky Companies Bill was 
under consideration in this House, and 
now he has come out with suggestions 
that  interest-free  loans may be 
thought of and also subsidies may be 
given.  The shipping  interests,  of 
course, should be very much perplex
ed by the support they have  been 
getting from a very strange quarter.

Member:  From  everyAn Hon.
people.

Shri Alaresan: Perhaps they may 
even suspect that it is with a view to 
eventual nationalisation that the hon. 
Member opposite has put forward the
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suggestion. I do not know, I leave it 
to them.

This question of liberalisation has 
been mentioned.  As I said, the ship 
owners themselves did not expect that 
Government  would  be  so  liberal. 
What is the rate of interest we are 
charging to others?  To the  major 
ports which are autonomous  bodies 
and which  are  non-profit  making 
organisations, we advanced loans at the 
rate of 4i per cent,  interest.  Of 
course, the first seven years is inter
est-free, but later on they have to 
pay 4J per cent.  Then, the railway 
is paying 4 pet cent, dividend as the 
hon. House knows.  A case may be 
made for still further liberalisation, I 
have no objection, but it should be 
recognised that the shipping interests 
themselves have no complaint against 
this.

Then again, with regard to the per
centage of loans, in the beginning it 
was the idea to advance only 66 2/3 
per cent, for coastal loans and 75 per 
cent, to overseas loans, but this per
centage has been increased; in some 
cases in coastal loans it has been taken 
up to 85 per cent, and with reference 
to overseas loans, we have even gone 
up to 95 per cent.  We are prei>ared 
to go even up to 100 per cent, and 
consider each case on its merits.  So 
also, the period of amortisation was 
put at either 12 years or two-thirds 
of the residual life of the ship—̂there 
is some formula—̂whichever is earlier, 
but here also in one case we have 
gone up to 15 years.  And  so, all 
these problems can  be  considered. 
Even the study group which went into 
this question  very  carefully  have 
generally recommended liberalisation 
of the terms.  They have not made 
specific recommendations,  but  they 
have made a sort of general recom
mendation that the terms can be fur
ther liberalised.  I can  assure  the 
House that we are prepared to sit and 
talk it over with the shipping interests 
and see whether any further liberali
sation can be made in this  matter. 
The question of target.........
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Pandit Thaknr Das Bhargava (Gur- 
gaon): May I ask why these shipping 
interests did not take the loans from 
you?  When you are offering such 
good conditions also, why are they not 
availing themselves and taking loans 
from you?

Shri Alagesan: That was* so. There 
was an initial hesitancy on their part, 
and that was one of the reasons why 
we have not been able to realise the 
target technically  before  the  Five 
Year Plan period is over. There was 
a certain amount of hesitancy.  That 
shows that the trade is such and they 
should have had good reasons.  They 
are hardboiled businessmen. It is not 
for me to say why, when money was 
there on such easy terms, they would 
not come forward and make use of it. 
But yet, the fact remains that there 
was an initial hesitancy, but after the 
November, 1953 meeting they  came 
forward and they are now using, and 
I may inform  the House  that  the 
amount set apart for the sanction of 
loans, namely Rs. 23 crores, has been 
already exceeded.  We  may  reach 
Rs. 26 or Rs. 27 crores.  Though the 
tonnage may not be delivered within 
the Plan period, the actual loan pro
vision has been exceeded. Even very 
recently one of the  overseas  com
panies had come to us for a loan.

The tonnage of 2 millions has stuck 
in the minds of all and it has been 
repeated over and over again.  My 
hon. friend Shri Raghuramaiah  had 
referred to the battle for coastal re
servation.  The  old  veterans  that 
waeed their battle with  regard  to 
coastal reservation for over quarter 
of a century would realise that the 
fulfilment of their  objective  came 
when we reserved cf ;,tal trade com
pletely for Indian  ipping.  At the 
beginning of the Plan, or when  the 
report of that committee was written, 
not even 50 per cent, of the coastal 
trade was carried in Indian vessels. 
But now they have got cent per cent 
reservation, and  perhaps  this  has 
made some of them slack also.  One 
or two companies  have  now come 
forward with requests to permit them
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to charter their coastal vessels; that 
is to say, they want to charter vessels 
of their flags in the coastal trade, and 
charter their own vessels  to  some 
other foreign concerns.  This certain
ly is not a good thing, and therefore 
we could not permit  them.  More
over, it was something like subletting; 
reservation being made,  and  there 
being a monopoly, these people want 
to sublet the monopoly.  Therefore, 
we could not agree to that.

So, hon. Members will realise that 
one of the reconmiendations of that 
committee, namely cent, per cent, re
servation of coastal shipping to Indian 
vessels has been  achieved  to  the 
satisfaction of all conceme'd.

Then, they had recommended that 
75 per cent, of the  adjacent trade 
namely the trade with Burma  and 
Ceylon, should  be  carried  in  our 
vessels. As far as that is concerned, I 
understand  that at present  Indian 
vessels are carrying about 40 per cent, 
of this trade. I also understand that 
these  friendly  and  neighbouring 
countries of ours, namely Burma and 
Ceylon, have got their own aspira
tions to raise their own national mer
chant navies.  We should surely wel
come their venture, and we should see 
that their national merchant navies 
also grow up, so that they will be a 
source of strength to us. So, now, the 
idea is that we shall be satisfied with 
50 per cent, of this trade.

The hitch comes only with refer
ence to the volume of the overseas 
trade that we are carrying.  It was 
mentioned by several Members that 
we have got only 0*5 per cent, of the 
world tonnage, and we carry only 5 
per cent of the overseas trade of our 
country.  It is true, and it is a fact. 
But then oiie has to remember from 
where we began. One has to remem
ber also the inherent limitations in 
our way.  •

My hon. friend Shri Matthen says 
that he had gone to Germany.  I do 
know when he went.
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Shri Matthen: Why do you  doubt 
that?  ,

Shri Alagesan: And he said that he 
saw the German yards in action.

Shri Matthen: What is wrong about 
my going to West Germany?  Should 
I go on deputation from you?

Shri Alagesan: I perfectly welcome 
that.  I wish he makes another trip 
to Grermany, and to other countries as 
well. I wish him bon voyage.

He  said that he had gone to 
Germany and saw the German yards 
in action.  Now, he comes and tells 
us here, oh, look at Germsiny, look at 
Italy, look at Japan, these  countries 
were smashed during the war, nothing 
remained of them, but now they have 
come up to 2 million tons, 3 million 
tons, 4 million tons and so on, and 
why can we not also do it. When he 
puts that question,  it was  really 
dramatic.  But I wish he considers 
the practicable nature of the propo
sition.  When he put that question, I 
was reminded of the villager  who 
went to a cinema, came back home, 
and started beating his wife for not 
being as fashionable as the  woman 
that he saw on the screen. Where is 
Germany, where is Italy, where  is 
Japan, and where am I?  How can s 
comparison be made between a pigmy 
and a giant? I am just starting; I am 
just a child, and I want to grow. You 
should certainly give me time and not 
discourage the growth.  You  should 
nounish me and help me in all possi
ble way*. .

Shri Kamath: Indian is not a pigmy.

Sliri Alagesan: It is true my leader 
is not a pigmy.  He is the greatest 
figure occuping the world’s  stage. 
But that does not mean that my coun
try is so big. Really, my country is 
not so big. It cannot occupy the front 
rank in various respects. I have to 
make slow and steady progress to 
grow to the stature of other countries.

Shri Mattheiu But you are having 
a target of Rs. 1500 crores for tiie 
railways.
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Shri Alagesan: I think  my  hon.
friend is becoming irrelevant.

Shri Algn Rai Shastrl  (Azamgarh 
Distt.—East cum Ballia Distt.—West): 
That is for the Chair to rule.

Sim Alagesan: In  regard to  the 
carriage of  overseas trade,  I  have 
made a slight calculation.  If we are 
to carry 50 per cent, of our overseas 
trade, what does it mean, physically? 
Let us calculate that.  It means that 
we should acquire here and now 180 
ships of 1:5 million  tons  which  is. 
roughly  estimated  to  cost  about 
Rs. 225 crores.  If this Parliament or 
tlie Planning Commission,  or what
ever agency there is, can produce that 
amount, perhaps we can go ahead in 
this direction.  But even  then,  the 
House should  remember  that  hon. 
Members have been complaining that 
we are not able  to employ Indieua 
personnel to the fullest extent possi
ble.  So, ail these things are there. 
Also, we are not able to find the 
cargo for the limited tonnage that we 
have. That was what was put for
ward by my hon. friend Shri B. K. 
Das.  So, when we have to find the 
personnel, and we have to find  also 
the cargo, we cannot simply go and 
acquire more tonnage.  And that too, 
from whom are we to get? We have 
to get it not surely from our own 
yards; even  the  second yard  that 
might come up in the middle of the 
next Plan, certainly is not going  to 
produce 180 ships for us. So, we have 
to go to the foreign yards, perhaps to 
the German yards.

I just heard it said that it was pos
sible for  Germany to produce ships 
within a year,  formerly.  But  now 
they take  about two years.  It is 
because more and more  orders  are 
piling on them, and naturally  they 
take more time. Perhaps if they post
pone the construction work for other 
countries, and attend to the construc
tion work only  of  those ships  for 
which we place orders, perhaps they 
might be able to deliver the ships in 
less than three months.

Shri Matthea: Some other countries 
are there that will deliver the ships 
to us.
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Shri Alâesan; Even the target  of 
Rs. 100 crores, which my hon. friend 
Shri Ragunath Singh was supporting 
so vociferously, may  not  play  the 
trick, and may not enable us to carry 
50 per cent of our overseas trade.

So, these are the practical  limita
tions that beset us. As practical men, 
we cannot overlook them or  bypass 
them, however much we may be ear
nest about increasing Indian tonnage.

Then, mention was made about the 
establishment of more shipping  cor
porations.  We are anxious to estab
lish more shipping  corporations.  In 
fact, our idea was to have  corpora
tions on the model of the Eastern 
Shipping Corporation, i.e. as a sort of 
State cum  private enterprise. We 
soimded some companies who are en
gaged in overseas trade,  but under 
the circimistances that are prevailing 
they do not seem to be enthusiastic 
about the proposal.  The fate of the 
managing agency system is  hanging 
In the balance.  They do not know 
what is going  to happen  to it.  I 
myself do not know what is going to 
happen to that system.

Shri Asoka Mehta (Bhandara): It is 
flourishing.

Shri Alagesan: But we are agreed 
that its fate is sealed, if not doomed.

Shri Kamath: Not yet. It will die- 
nard.

Shri Alagesan: So, under these con
ditions, these companies are not very 
anxious to participate with us in find
ing capital for more corporations. But, 
then, what is the position?  I should 
like to refresh the memory of the hon. 
Mover and take him back to the report 
by which he swears so much.  That 
report has said that the Indian com
panies should plan to carry 3 million 
passengers. But, the fact is that one 
of the companies which was rimning 
a passenger service between UK and 
India had to withdraw  the  service 
b̂ause it did not find  it  paying. 
Even the poor India-Burma  service 
that it was  running was  suddenly 
stopped and we had to urge the com-
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pany to put in a ship and a sort ot 
ricketty ship has been put  on  the 
voyage and I am told that the passen
gers have to undergo a lot of trouble 
going in the ship.

There is the India-Burma  service, 
the service to the Andamans also, and 
theHaj service about which the Mover 
mentioned.  These may not be very 
paying. The Haj service is a seasonal 
one.  If nobody is to take these non
paying lines, perhaps, the Government 
will have to take and to see that we 
do not lose completely.  Whether we 
can venture into the tramping trade 
or liner trade, all these things  will 
have to be considered.

Mr. Deputy-Speaker: The Mover of 
the resolution will have to be given 
some time.

Shri Alagesan; You will kindly re
member that the hon.  Shri Matthen 
was allowed 25 minutes. I thought it 
could have been taken as read, but 
you were kind enough and allowed 
him. If you want me to stop. I have 
no objection.

Mr. Deputy-Speaker: I have no ob 
jection to allow the Minister to go on 
I am absosultely in the hands of the 
House.  I called the hon. Minister at 
four o’clock.

Shri Alagesan:  Sir,  I was called 
exactly at 4-10.  I have taken only
20 minutes.  I am prepared to  stop 
even now.

Mr. D.epoty-Speaker: The hon. Min
ister is expected to reply to all the 
points that have been raised.

Shri Alagesan: I have not replied 
even to half the points.

Some Hon, Members: Therefore, he 
must be. given more time.

Mr. Deputy-Speaker: We will reach 
the next Resolution. We can do one 
thing.  The reply need not be given. 
The hon. Minister sj)eaks for all.

The Minister of Railways and Tran
sport (Shri L. B. Shastri): The Mover 
does not want to speak in reply.



15031 Resolution re

Mr. Depnty-Speaker: That is what 
I am suggesting to him. The Minister 
is replying for all.

Shri Alagesan: The question of tan
kers was raised.  It is an  important 
thing.  It is a great gap in our ship
ping front that we have no tankers. 
The Government was taken to task 
for having come to an agreement with 
the Oil refineries.  I wish to tell the 
House that the agreement will be no 
bar if can produce tankers and put 
them to commision. We will be able 
to carry the oil. We have already 
taken a decision to acquire two tan
kers—̂I should amend it and say three 
tankers.

Slui Kamath: Have you got them?

Shri Alagesan: We are now await
ing a few things happening.  In the 
meanwhile some Indian companies ex
pressed a desire to collaborate with 
the oil refineries themselves and they 
said that they will come into the pic
ture and put the tankers.  But, I do 
not know whether those negotiations 
are actually taking place or not. I 
hope they will be able to come to a 
quick decision on this very vital mat
ter  and  Government hope, whether 
they come to a decision or not, to 
acquire these three tankers. Perhaps, 
the time is not far off when our own 
tankers, flying our own flag will be 
moving along the coastal waters of 
India and delivering oil to the various 
points of supply.

The question of cargo was raised by 
my hon. friend Shri B. K. Das. I wish 
to say here that one of the hon. Mem
bers took exception that we say that 
shipping is in the private sector. It is 
80.  If the Government is to find all 
the money, I can tell the House that 
we have advanced loans in the case 
of one company, it is 100 per cent of 
their subscribed capital, in the case of 
another company, it is about 250 per 
cent and in the case of a third com
pany it is 400 per cent their subscrib
ed capital.  I do not think any othê 
organisation has been  more  liberal 
with loans. This very House, if some
thing goes wrong which God forbid.
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if some loss is incurred and we are 
not able to recover the loans, all the 
hon. Members of this House including 
the Mover will pounce upon me and 
come with a halter to put it round 
my neck.

Shri Matthen: I think the loans are 
advanced not on the capital  of the 
comi>any but with regard to the ships.

Shri Alagesan: The point is Govern
ment has to find much more for in
vesting in shipping than what  the 
private sector has able to find?

If Government is to find the capital, 
if Government is to find the cargo, 
then where does the private sector 
come in?  It is for the shipping com
panies to canvass cargo.  In spite of 
it, we have been taking all necessary 
steps to see that Government spon
sored cargo find their way into Indian 
vessels.  The ISD at London and the 
ISM at Washington have been given 
instructions to send Government cargo 
by our ships. The spokesmen of ship
ping companies have admitted that 
there is no difficulty about cargo.

Very recently, one of the spokesmen 
of the shipping interests was saying 
that their ships are full with cargo. 
Recently, it has been possible for the 
Government to exercise  their  good 
offices and see that 25 per cent, of the 
total export of tea is reserved  for 
Indian ships.

Regarding the TCA  cargoes,  the 
American Government has stipulated 
that 50 per cent, has to be carried in 
their own vessels and the rest to be 
carried in vessels not belonging  to 
the country to which the cargo goes. 
And. if the country to which the cargo 
goes or is intended, is to provide the 
ships for the  purpose,  then,  they 
should pay the freight. We have taken 
a decision to pay the freight in rupees 
for those cargoes also so that our ship
ping may get the advantage.

I should like to ask one thing. What 
is the private sector doing?  Is it not 
the i>atriotic duty of our  exporters 
and importers to see that they patron- 
iae Indian shipping?  X was  going
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through the resolutions of the Federa
tion of Indian Chambers of Commerce 
and Industry.  This body met in its 
annual session recently, and, I was 
going through the resolutions passed 
by it.  All sorts of  resolutions  are 
there, asking the Government to do 
this and to do that. There is a reso
lution on company law, all difficulties 
are mentioned and narrated and there 
is a tall order for Government with 
regard to Indian shipping also.

Shri Alffu Rai Shastri: Tall orderT 
Himible request.

Shri Alagesan:  I  was  surprised
that there was no appeal to  Indian 
exporters and importers to patronise 
Indian shipping. Nor do the shipping 
interests who are constituents of this 
very important body seem to  have 
taken any steps to have such a reso
lution passed.  They go on goading 
the Government to do this and  do 
that. I do not know what steps they 
have taken to have a resolution pas
sed requesting Indian  shippers  to 
patronise Indian shipping.  It is very 
strange that people go on asking Gov
ernment to do this and do that.  In 
this country, people expect the Gov
ernment to do everything, to be patri
otic.  There are  certain  interestŝ 
which will refuse to be patriotic if it 
is profitable to them.

Achaiya Kiipalani (Bhagalpur cum 
Purnea): We do not expect the Gov
ernment to be patriotic.

Shri Alagesan: I do not mean any
thing against the revered Acharyaji.

Acharya Kripalani: I said, we don’t 
expect the Government to be patriotic.

Shri Alagesan:  I hope that steps
will be taken to induce  the  Indian 
exporters and importers to patronise 
Indian shipping.

Shri Somani was making a sugges
tion as to co-ordination between rail
way freight and shipping freight. He 
should be aware that there is already 
a committee sitting on this job, name
ly, the co-ordijiation of rail and sea

transport.  They are going into the 
question of co-ordination and rationa
lisation of movement of cargoes  by 
railways and coastal shipping.  We 
hope to get their report and then take 
necessary action on that.

I shall leave several points, but I 
would like to mention only one point, 
namely, the maritime commission idea 
put forward by the hon. mover of the 
resolution.  I think there has been a 
considerable amount of confusion  in 
this matter.  His resolution said that 
there should be a commission to devise 
wavs and means to develop  Indian 
shipping, and  when  he  made  his 
sDeech, he said it should be a com
mission on the U.S.A. model—he seems 
to be very much attracted to U.S.A. 
Then again, while further explaining 
the proposition, he said that it should 
ne Durely official—all the Secretaries
10 Government would sit in a room 
and come to conclusions.  That was 
what he said. This confusion has tra
velled naturally to my  hon,  friend 
Shri Miikerjee arid he called it a com
mittee of enquiry to go into all ques
tions relating to shipping.  So, there 
has been a considerable amount  of 
confusion on the subject.  My  hon. 
friend, Shri Raghuramaiah, has made 
my task easier  by  explaining  the 
whole position. My friend, the mover, 
was a little out of date.  He went 
only up to 1936 but did not travel up 
to 1950.

1 wish only to say that we are not 
enamoured of copying other coimtries, 
but I may say that the U.K., to which 
we all look though we do not copy it, 
had been having the pride of place in 
the shipping world up till the begin
ning of the war, owning more than 
half the world tonnage.  We do not 
see anjrthing like a maritime commis
sion or board or any such thing there. 
There is the Ministry  of Transport 
there just like the one that we have 
here, which manages shipping, and 
nobody can say that the record of U.K. 
in the field of shipping is poor.

I should like to close here because 
my time is up.
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Mr. Matthen: One word before the 
hon. Minister closes.  The most im
portant point raised by all of us___

Mr. Deputy-Speaker:  Let the hon. 
Minister continue his speech. At the 
end when he is likely to sit down, I 
will allow one or two questions to be 
put to him.

Shri Alagesan:  1 am prepared  to
accept the amendment moved by Shri 
Raghuramaiah, and while doing so, I 
should like to make one point clear. 
There seems to be a misunderstanding 
about the word ‘tonnage’ used in the 
amendment. I want to make it abso- 
«utely clear that there, is no difference 
between ‘tonnage and ‘shipping*,  in 
our minds.

Shri
right.

Raghunath  Singh:  That  is

Shri Alagesan: I am glad my hon. 
friend accepts it. With this misunder
standing cleared, I do not think there 
should be any objections from  any 
part of the House, and I hope the hon. 
Members  who  have  moved  their 
amendments will be good enough to 
withdraw their propositions with ̂race 
and support the Government’s stand.
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Shri Alagesan; That Directorate is 
perhaps discharging the  work,more 
efficiently.  If a whole board sits, it 
can meet only once in three months. 
Now, there is a sort  of  continuous 
attention being paid to all the pro
blems; all the loan  proposals  are
being examined by that body.  We
have an officer usually of very great 
administrative experience,  as  the
Director General of Shipping, and he 
is assisted by technical officers—Chief 
Surveyor of the Government of India 
and Chief Nautical Adviser to  the 
Government of India. Both the ech- 
nical side and the administrative side 
are taken care of, and here is the 
Ministry which deals with all  the 
problems. A very difficult problem— 
the surcharge problem—which came to 
the fore a few months back, was very 
effectively tackled. The Minister and 
the officers concerned  have  shown 
great tact.  There was no  bravado 
about it—bravado only impresses the 
superficial people, I think.  We were 
able to stave off the danger; otherwise 
it would have meant a great harm to 
the national interests if the surcharge 
was imposed.  I do not think  any 
other machinery could have done this. 
My hon. friends have got a fancy for 
such organisations because some such 
thing is being done elsewhere.

Shri Matthen: The most important 
point raised by most of us, especially 
by me, was that the Government was 
only committed to a board as recom
mended by the Policy Commission in 
1947. They, by their resolution passed 
in 1947, accepted it, but only they 
have not implemented it.  All that 
the resolution asks for is that the Gov
ernment should implement it.  Not a 
word has been said about this by the 
hon. Minister.  He spoke  about  so 
many other things, about his going to 
Japan etc., but nothing about this.

Shri Alagesan:  It was he who in
formed us about all that.  My reply 
is very simple.  We have established 
the Directorate General of Shipping.

Shri Matthen: Certainly not. That 
is not what is contemplated in that 
resolution.

Shri Matthen: WiU the hon. Minis
ter be pleased to read  again  their 
resolution of 1947?

Shri Joachim Alva:
put two questions.

I just want to

Mr. Depaty-Speaker:  I find that a
number of hon. Members have been 
taking  enormous  interest  in  this 
matter and have studied deeply this 
matter.  I have got all their names 
here.  They may reserve all that for 
a future occasion.

There are only fifteen minutes more 
and there are a nimiber of amend
ments and again some time has to be 
given for moving the other resolution. 
I am, therefore, sorry that 1 cannot 
allow any further questions. Of course, 
I think the  Committee  on Private
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Members’ Bills and Resolutions will 
take note that a  similar  resolution 
will require a larger time on a future 
occasion. As many as four hours have 
been allotted to this resolution; all 
the same, a number of hon. Members 
have not had an opportunity to par
ticipate in this discussion,  although 
they have made a special study of the 
problems. For the first time this has 
come up and I can only say that this 
will be taken note of by the Advisory 
Committee on a future occasion.

Shri Raghnnath Singh:  I have got 
my right of reply.
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Mr. Deputy-Speaker:  I am  npw
going to  put  Shri  Raghuramaiah's 
amendment but if there is any hon. 
Member who wants his amendment to 
be put, I have no objection to do so. 
It is not for any Commission but it is 
with some modifications of the original 
Resolution.  Therefore,  I  shall put 
Shri Raghuramiah’s amendment and 
see if the others are not barred.

Shri Baghunath Singh:  I  accept
that.

Mr. Deputy-Speakcr:  The question
is:

That for the original Resolution, the 
following be substituted:

‘This House, while appreciating 
the steps so far taken by the Gov
ernment of  India  towards  the 
development of Indian Shipping, 
suggests that all further suitable 
measures be  taken  to  expand 
rapidly  coastal  and  overseas 
tonnage.”

The motion was adopted.

Mr. Deputy-Speaker: All the other
amendments are barred. So, this Re
solution is substituted for the original 
Resolution.  Tonnage  and  shipping 
both mean the same.




